Concern over the acute powsr crisis in Uttar Pradesh
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Demand to restore the rights and privilages of Indian fishermen

SHRI TIRUCH! SIvA (Tamil Nadu): Sir, the Government of India and the Goverrment of Sri
Lanka signed an agresment on 26061974 with & view to determining the boundary line between the
two countries in the waters between Adam's Bridge and Palk Strait. According to article 5 and & of
the agreement, the traditional rights of Indian fieshermen, including the right to fish near Katchatheevu
were accepted and conceded. In fact, article & of the agreement stipulated categorically that “the
vessels of India and Sri Lanka will enjoy in each athers' waters such rights as they have traditionally

enjoyed therein”.

A second agreement was signed on 23.3.1974 for demarcating the boundary between the two
countries in the Gulf of Mannar. This agreement sought only to define the boundary line in the area
not covered by the earlier agreement. All the provisions of 1974 agreement remain valid and have nat
been superseded. It was also stated that Indian fishermen could dry their nets in Katchatheevu. But,
time and again, our fishermen have been arrested, attacked and shot dead in these waters. The
arrests ag well as the arbitrary shocting incidents of the innocent fishermen have continued

urabated, terrorizing the Indian fishermen, and, causing deep anguish to every citizen of the State.

In view of the serious nature of the issue, the Sri Larkan Gowvernment may be tald in clear terms
about the legitimate rights of India in thig issue and the rights and privileges of the Indian fishermen of

fishing in these waters must be restared. Thank you.
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